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record with Tregard to service of the
applicant from 1985 to 1993. Br,S. All

produce the record. |
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26.7.94 ‘ Learned counsel Mr:J, L.Sarkar is
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' 1.8.94 Learned counsel Mr J.L.Sarkar fc

b 'the applicant and Sr,C.G.S.C Mr S.Ali
,are present., Mr Ali has produced recore

C “ T :Records dlsclose that the applicant
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T ‘ L ' was an employee under respondents Ng.2

and 3 .at Guuahatis His name was struck
off from the list of employees for
reasons available in record. Mr J.L.
Sarkar submits that the applicant was
mentélly»;mbalanced and annexed medica:
certificate with the application. Mr
Sarkar nou prays for an order on the
. respbndents to re-=consider appoihtment
: | '; of the applicant in the department., Mr
t Sarkar does not like to proceed with

this appllcatlon, if. such an order is
passed Mr Ali submits that order of
such nature, if made, be left with the
discretion of the deparfment.

This application is now disposed

of~u1th order as under 3
‘The applicant is requ1red to fil

an appllcat;on/representatlon before

the respondents seeking for appointmen
Respondents shall.consider the case of
the épplicant sympathetically for appo
intment in the department against avai

lable vacancy or next available vacanc
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This application is disposed of

_with the above order.
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